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CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHAdAD ~ENCH 

ALLAH Ad AD 

Allahabad : Dated this 18th day of August, 2000 

' Original Application No,1512 of 1999 

District : Saharanpur 

• 

Hon'bte Mr, Rafiquddin, J.l'l. as 

~ri Gopindar Nath S/o ~ri Jagan Nath, 

Or~ver, Guods L~co Shed, Northern Railway, 

Saharan pur, Rfo Railway Quarter No, 106-B, 

Railway Colony, Saharanpur, 

(Sri Ashut.;sh Srivastava, Advocate) 

• • • • 

versus 

1, The Union of India through 

Chief Engineer, Northern Railway, 

Baroda House, New Delhi, 

2. The Divisio nal Railway Manager, 

ORN Uffice, Northern Ra~tuay, 

Rail Vihar, Ambala Cantt, 

Applicant 

3. The Senior Divisional Personnel Officer, 

Northern Railway, Ambala Cantt, 

4, Senior Divisional Mechanical Engineer, 

Ambala Cantt. 

5, The Divisional Engineer, 

Northern Railway, Saharanpur, 

6. The Senior Section Engineer ( t.oco) 

Northern Railway, Saharanpur. 

(Sri GP Agrawal, Advocate) 
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Sy Hon'ble Mr, Rafiguddin, J,PJ, 

The applicant has approached this Tribunal for 

quashing the orders dated 27-1-1999, 29-9-1999 and 

7-10-1999 passed by the Senior Divisional Peraonnel 

Officer, Northern Railway, Ambala Cant(Annexures-1 & 2) 

and Senior Secti on Engineer Loco, N. R. Shaharanpur 

(Anne xure-3) respectively. ~~the said order dated 

27-1-1999, the attotment of ground floor Railway Quarter 

No,1Qb-~, Type III to the applicant was cancelled whereas 

by order dated 29-9-1999 Rail way Quarter No. 224A has lbee.n 

allotted to the applic ant and vide order dated 7-10-1999, 

the applicant has been directed to vaoate Quarter 

No,1QbB within 7 day s , The applicant was atlotted 

Quarter No,1o6B by order dated 15-9-1998 on his request 

and the case of the applicant i s that the c ancellation 

o f the allotment of the quarter in question has been 

done in an arbitrary ma nner, 

2. Heard counsel for the parties and perused the 

record carefully, 

3, It has been pointed out by the l e arned couns el 

for the partie s that a representation dated 31-10-1999 

submitted by the applic ant to the Chie f Engineer, 

Northern Railway, Baroda House, New Delhi, is still 

pending for dispos al. 
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Since the dispute is ratabaa ~o 

administration, it is desirable that the matter be 
. '\ 

decided by the Administr ative Authority, Therefore, 

the uA is disposed of with the direction to the 

respondent no,1 to dispose of the applic ation dated 
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31-1Q-1999 within two months from the date of 

receipt of the copy of this order. 

4. There shall be no order as to costs. 
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